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New .L)e.Lnl this the Dt.n day  of nay, 2004 

Hon'ble Shri SK.Naik, Member (A) 

Har:i Bahoo Sharma 
S/OShri Pyare LaJ, 
Postman Head Postoffice, Mathura, 
67-B An.andptir.i.- Krishna Nagar, 
Mat.hiira. 

,Applicant. 
XV nvçr.i nri. 	narma 

V 

Union of India 
through Secretary, 
Ministry of Corn.mun)cation and LT. 

Department of Posts,. Sansad Marg 
New Delhi.. 

2. The Postmaster General, 
Agra RROlop - Agra. 

The Sr, 	upa.r. rosro': flces, 
riatniira rJ1V3 ci o 	flat rwr -i i tiP 

4, The Senior Postmaster, 
Head Post. Office, Mat.hura(UP) 

,Sespondents 
(By Advocat.e hri J Mehta) 

Tthas been contended by Shri N.S.Meht.a, learned 

counsel for the respondents that the OA. has since become 

nrrucruon.s as the applicant has applied for vol untary 

retrrnent which was approved and 	the appilcant. 

had rriro rrorn srvar w 	f 	'. 

2.0A has thus become infructi.ons and ihe same j..s 

accordingly dismissed as y-ht.__ 

5,K,NaiK I 
Member (A) 

sk 

- 




